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* b Allahabad : Dated this 13th day of July, 2001,
3 - ajjr uriginal'ﬂgp]icqginn No, 1895 of 1993,
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;;; e héi_ Hon'ble Iir, Justice RRK Trivedi, vcC 5
EQ:“' o & Hon'ble Maj Gen KK STivastava, A.M, ;
? ‘; s Eijﬁndra Son of ShriTunde,
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engine in siding and Further resultad in derailment of t he

Y
said light engine no,17842 WOTY2, ThiS violated the GSSR |
Book, | :

Ja The applicant Submitted hig reply to this charge,

Thereafter he PORSXOEERUIONE did Not participate in the

|
€nquiry and Inquiry Officer Pfoceeded ex parte against him,

The discip]inary authority agfeed with the €nquiry report

-

and passed the Order of punishment mentioned above, The

copy of the @Nnuiry report was served on the applicant, The

applicant submitted his reply on 20~7-1993, The discip]inary

The order 31350
PTovided that ogn ©X=piry of the period of five years the

egpplicant's future increments and senlority will pot be

affected, In appea] this order

has bqan maintained.
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o Thus, it is clear that the enguiry was conducted

by Senior Supervisor and the officers who travelled from

‘Talbahat to B8abina were different and their examination

was not necessary. The cnnclusiunknf the appellate authority

B is thus justified, It does not affect the merit of the
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ffﬁr'ﬁé?ﬁagu Misconduct against the applicent has been found

awarded is justified in the facts
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UA has no merit and is accordingly

5 i;ﬁ$miﬁaad. There shall be no order as to costs,
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